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Mr. G.Rath., 1-d. Counsel for the applicant and Mr. 

U.B.Moliapatra. Ld. Sr. Standing Colin,sel is present. The Ld. Sr. Standing 

CounselsubnUitted on behalf of the Respon knts that, the B oard of Govern.or's 

of the Respondents orgai-Ozation. had inet on 30.9,05 and considered- the 

.issues raised by the apphcwit In the O.A. Havui ig considered the prayer of 

the apphcant for grant. of ACP Scheme in. terms of the scheme introduced by 

the MiMistrv,, of Personnel, Public grievances and Pension, Department of 

Personnel arid Trai'rdng vide theii C-).M. No.35034/1,197-F-stQW, dated 

9.8.99 passed resolution in the said meeting agreeing to implement the ACP 

Scheme as.1ilitrod-Liced b,, the Central Gover 	thelT C-).M. referred to J 	nment.'Vli 

IOU ~d 
earher and it w,-:L5 also decided that the Scheme 	be given effect to from 

0,8,99 and the employees 11011 be entitled to payment of arrears consequent 

upon their up-gradation from the date of Issue of that O.m. 

2. The Ld. Courisel for the. applicant has no objection to file 

with reference to the above subiluissioll. 

3 .5. Having regard to the above fi:jcts of the case and having 

regard to the prayer made by the applic~atit i the 0, A, that the Respondents I 	 In 

should be directed to v ,rant financial up-gradation to him by placuilg him 

the pay of scale of Rs. 6500-105001L w h eff 	-oni 9.8.99 mvards instead ith 	. ect fT 	 o 

of in the pay, scale of Rs. 5500- 9000/- having been acceded to, 

nothing survives in this 0A. 't(--)r further actjudication,1kerefore, this O.A. is 

+0 	 disposed of bellig infi-Lictuous. 

4. MA,No3l-1/05 is also disposed of 
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